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MR. DEPUTY-SPEAKER : Now we 
may resume discussion on the Maintenance 
of Internal Security Bill.

SHRI S. M. BANERJEE (Kanpur) : Sir, 
time should be extended for the discussion 
of this resolution on Bangla Desh,

MR. USPUTY-SPEAICER : Natumlly. .
It it inconclusive. Naturally, it will be 
resume*! tfw next day.

C km a f'iZ -iA n lo n  upm the Stepan o f 
•t^ 'toory Board)

MR. DEPUTY-SPEAKISR : W* were
on a«M» i% Thm  h  an an*»4m*nt by 
Shri Frank Anthony, But he it not here. 
$o>it knot moved. I will put Onuae 12 
tn tl#  vole «tf toe Hnnne. The question i t :

-Th«t Clause 12 *tan4 pnrt of tt* Mil***

7%e kwj war adopted. 
Clause 12 was added to* the 001 

C lim e 13—(Maximum period tif 
detention)

MR. DEPUTY-SPEAKER : We go to 
Clause 13. There is an amendment by 
Mr. Kalya nasundaram, is he moving it ?

SHRI M. KALYANASUDARAM 
{Tiruchirapalli) : Yes I am moving.

I beg to move :

Page 5, line 23,—

for  “twelve months” sub* 
stiiute "six months” (17)

My amendment says that the period will 
be ‘six months* instead of ‘twelve months* 
as is provided in the Bill. The Home 
Minister bad got all that he wanted in the 
way in which he wanted it. He has got 
powers to put anybody in jail without 
trial for any reason on the basis of a report 
submitted by a head constable. Anybody 
can be kept for any number of months. The 
Advisory Board will be only a mockery. 
Now at least let him consider whether it 
is possible to limit the period of detention 
to 6 months. This Bill provides maximum 
detention of 12 months. I am submitting 
that It cah be reduced to 6 months. If (his 
law is necessary for detention without trial, 
at Jm t limit the period, instead of 12 
months, to € months. So, my amendment 
seeks to restrict the period of the maximum 
detention to 6 months.

There can be no objection to this. Let 
me see whether bis democratic conscience 
allows him to accept it.
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SHRI JYOTIRMOY BOSU (Diamond 
Harbour) : This idea of detention is so 
very deep-rooted in the mind of the Govern-
ment. It is always applied against political 
opponents. Please see Cluse 14. Then, you 
will see what it means. It says : 

The revocation or expiry of a detention 
order shall not bar the making of a 

Security and Bill 
fresh detention order under section 3 
against the same person in any case 
where fresh facts have arisen after 
the date of revocation or expiry on 
which the Central Government or a 
State Government or an officer, as the 
case may be, is satisfied that such an 
order should be made. 

So, this has come out very clearly there. 
The Government must show some considera· 
tion. They want to call themselves a 
democratic Government interested in the 
ways of civilised thinking. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
K. C. PANT) : The period has not llt:en 
introduced by us as 12 months in this Bill 
only for the first, time, but in the Preventive 
Detention Act, 1953, the max imum period 
of detention was fixed at 12 months. 

SHRI M. KALYANASUNDARAM 
Are we still in 1950 ? 

SHRI K. C. PANT : We are continu· 
ing with that 12 month-period. It does not 
mean necessarily that every detenu must 
be detained for 12 months. That is not the 
meaning. The maximum period is 12 months. 
Shri Dinen Bhattacharyya earlier in one 
of his many interpellations said that there 
was no maximum period at all, and that 
this could go on for any length of time. 

SHRI M. KAL YANASUNDARAM 
Let him read this along with clause 14 (2), 
and he will see that there is no limit. 

SHRI JYOTIRMOY BOSU : We 
know that it is a lawless law, and it i~ 

a law of the jungle, but still we must point 
this out. 

SHRI K. C. PANT: It is left to the 
appropriate Government to decide on the 
merits of each case the period up to which 
a person should be kept in detention, 
subject to the maximum period of 12 months. 
That is the purpose. I do hope that there 
will not be many opportunities for this 
kind of thing which is being suggested, 
namely that a man is released and again 
immediately he is taken back into prison. 
I hope that there will not be many such 
occasions ... 



$MHl HAMENDRA SINGH BANERA 
(Bhtiwara) : It happened during my elections.

SHRI K. C. PANT: It depends oil
that person a* weH. It f$ not entirely for 
the Government, but it Is for those who 
come within the mischief of this Bill also 
to behavr in *  manner that the mischief 
of this Bitl is not attracted,

MR. „DEPUTY-SPEAKER : I shall- 
now put amendment Ho, 17 to the vote of 
the House.

The question is :
“Page 5, line 23, fo r  “twelve 
month*" substitute “six 
monthi,” (17)

Let the Lobby be cleared.

The Lok Sabha divided :

Division No. 10} AYES * 118.43 hrs. 

Balathandayutham, Shri 

Banera, Shri Hamendra Stngh 

Bancrjee, Shri S. M.

Bhattacharyya, Shri Dinen 

Bhattacharyya, Shri Jagadish 

Bbattacfcaryya, Shri S. P.

Bosu, Shri Jyotirmoy 

Brahman, Shri Rattanlal 

Chandra Shekhar Sin*h, Shri
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Guha, Shri Samar

Das. Shri R. P.
#  %

Deb, Shri 0*»aratha 

Dhaodapani, Shri 

Bbate. Shri Jambuwant 

Dutta, Shri Siren 

<3ftoah»$lirimatiBibtMt

Gupta, Shri Indrajit 

Haidar, Shri Madhuryya 

Haider, Shri Krishna 

Hazra, Shri Manoranjan 

Jfoarder, Shri Dtnesh 

JCalyanasundaram, Shri M. 

Krishnan, Shri M. R.

Lalji Bhai, Shri 

Manoharan, Shri K. 

Modak, ShriB K.

Mody, Shri Piioo 

Mukherjee, Shri Samar 

Mukherjee, Shri Saroj 

Muruganantham, Shri S. A. 

Rao, Shri M. Satyanarayan 

Reddy, Shri B. N.

Reddy, Shri Eswara 

Roy, Dr. Sa radish 

Saha, Shri A. X.

Sen, Shri Robin 

Sezhiyan, Shri 

Subravelu, Shri 

Swatantra, Shri Teja Smgh 

Ulaganambi, Shri R. IK 
Viswanathan, Shri G. 

Yadftv, Shri G. P.
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Ambesh, Shri 

Asgftf Hussain, Shri 

Austin, Dr, Henry 

Az&d, Shri Bhagwat Jha 

Aziz Imam, Shri 

Babunath Singh, Shri 

Bahugyna, Shri H. N. 

Bananuli Babu, Shri 

Barman, Shri R. N.

Basappa, Shri K .

Bhandare, Shri R. D, 

Bhuvarahaa, Shri 

Buta Singh, Shri 

Chandrc Gowda, Shrj 

Chaudhary, Shri Nitiny Singh 

Chawla, Shri A. N.

Chhotey Lai, Shri

Chwdhury, Shri Mojnuj Hague 

Daibir Si ugh, Shri 

Darbara Singh, Shri 

Das* Shri Dbarnidha* 

Baichowdhury, Shri b. K.

Deo. Shri 5. N. Singh 

Deahnwkh, Shri K. <*, 

Dbamankar, Shri 

Dixit, Shri 0 , C.

Dttjaaida, Shri L, K.
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D w iv c d i, Shri Nataifewtf 

G an esh , Shri K .  I t  

G a v it , Shri T, H .

Gtnda Singh, Shri 

Gho&h, Shri P. K.

Gill, Shri Mohinder Singh 

Gohain, Shri C. C.

Golcbate, Shri H. R.

Gotkhinde, Shrf 

Gopal, Shri K.

Goundcr, Shri T. N. T.

G o w d a , Shri Pampan 

H ansda, Shri Subodh 

Hashim , Shri M . M .

Jshaquc, Shri A. K. M.

Jadcja, Shri 

Jagjiwan Ram, Shri 

JamiUirrahman, Shri Wd,

Jha, Shri Chiraryib 

Kftdam, Shri Dattftjirao 

Kadam, Shri J. O.

Kahandoie, Shri Z. M.

K&fe, Shri

Kamafa Prasad, Shri 

K *M b Shri T, J>.
Kami* Kumari, Kumari 

Kmttm, Shri A. S.

Kavd*>Shri E f t,
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Kctofci, Shri LUadhar 

Kodtshatti, Shri A. K.

KuJkarni, Shri R«a
g

| { S h r i  Mohan 

M ,  Shri B. N.
V

Lutfal Hague, Shri 

Maharaj Singh, Shri 

Majbi, Shri Gajadhar 

Mehta* Dr. Mahipatr*y 

Mirdha, Shri Nathu Ram 

Mishra, Shri Bibhuti 

Mbhra, Shri G. S.

Mishra, Shri Jagannath 

Mohammad Tahir, Shri 

Nimbalkar, Shri 

Oraon, Shri Kartik 

Oraon, Shri Tuna 

Oxa, Shri Ghanshyam 

Pandey, Shri K. C.

Pandey, Shri R. S.

Pant, Shri K* C.

J^arashar, Shri Narain Chand 

PartSasnrathy, Shri 

PstU, Shri T. A.

Pradhani, Shri K,

Raghu Ramaiah, Shri 

IUI Bahadur, Shri
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Earn Piftkafh, Shri

Ram Swarup, Shri

Ramji Ram, Shri

Rao, Shrimati B. Radhabai A

Rao, Shri Jaganath

Rao, Shri Rajagopala

Raut, Shri Bhola

Reddy, Shri M. Ram Gopal

Richhariya, Dr. Govind Das

Rohatgi, Shrimati Sushila

Roy, Shri Bishwanath

Samanta, Shri S. C.

Sankata Prasad, Dr.

Sarkar, Shri S. K.

Satish Chandra, Shri

Satpathy, Shri Dcvendra

Sayajirao, Shri

Shankaranand, Shri B.

Sharma, Shri A. P.

Sharma, Dr. H. P.

Sharma, Shri N. K.

Shastri, Shri Shivpujan

Sbenoy, Shri P. R.

Shinde, Shri Annasaheb P.

Shiva Chandika, Shri

Shnkfa, Shri fl. R.

Sinha, Shri Dharam Bir
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Sttpben, Shri*C. M.

Surendra Pal Singh, Sftri 

Suryanamyana, Stef K.

Swaroy, Shri Sidrameshwar 

Tayyab Hussain Khan, Shri 

Tmaiy, Shri K. N.

Vekaria, Shri 

Verma, Shri Balyovind 

Vital, Shri R. C.

Yadav, Shri Karan Singh 

Yadav, Shri N. P.

Yadav, Shri R P.

Yadava, Shri D. P.

MIL DEPUTY SPEAKER: The
result* of the division is :

Ayes 42 ; Noes 124.

7ft* m rt/o* t w  negatived.

MR. DEPUT Y-SPE A KJBR : The
question i s :

‘That clause 13 stand part of the Bfli/*

The motion was adopted.

dam e 13 was added to  the M 0.

Otmm H smi IS
MR, DEPUTY-SPEAKER ; There are 

no ameiMhiieikta to clause* 14 an* I I  I 
shan put them together to vote.

I want to speak.

M*. DEPUTY-SPEAKER ♦ No.

SHRI M. KALYANASUNDARAM; 
Then we shall insist on division.

MR. DEPUTY-SPEAKER \  The 
question i s :

“That Clause 14 stand part of the Btfl.’* 

The Lok Sabha divided :

Division No. SI} AYES |f*4S hrs. 

Afzalpurkar, Shri Dharamrao 

Ambcsh, Shri 

Asgar Hussain. Shri *

Austin, Dr. Henry 

Azad, Shri Bhagwai Jha 

Azi/ Imam, Shri 

Babuoath Singh. Shri 

Babutguna, Shri H. N.

Banamali Babu, Shri 

Barman, Shri R. N.

Baraa, Shri Bedabraia 

Basappa, Shri K, 

fiftsomatari, Shri 0 ,

Bhandare* Shri R. D.

Bhuvarahaa, Shri

n h e  folk>wiiig members also mx>»ded tlMdr :
Ayes i 0 r. M  Mehtaf Prof. S, 1. Safcseua* $amshri Somnath Chntierjee, 

Gadadhar Saha and Bboia Manihi i
ATon: Swvwfcrt fcun KMfeu H m m  &.V, r tft, N. N. Pmriey «nt Mtffci *4*
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Buta Singh* «i*i 

Chandie Gowda, Shri 

Chaudhary, Shri Nitfraj Singh 

Chawla, Shri A. N.
• •
Chhotey tat, Shri 

Choudbury, Shri Mojnul Haque 

Dalbir Singh, Shri 

Darbara Singh* Shri 

Da*, Shri Dharnidbar 

Daschowdbury, Shri B. K.

Deo, Shri S. N. Singh 

Dcsamukh, Shri K. O. 

Dhamankar, Shri 

Dixit, Shri G, C.

Dumada, Shri L. K 

Dwtvedi, Shri Nageshwar 

Ganesh, Shri K. R.

Gavit, Shri T. H.

Genda Singh, Shri 

Qbo^x, Shri P. K.

GUI, Shri Mohindcr Singh 

Gohain, Shri C  C  

Gokhalc, Shri H, R*
* %

Gotkbmde> Shd 

<i0p»\, Shri 

Goundcr, Shri T . H . T  

Ooiwi#, Shri Pampon

Man«da, Shri Sutoodh 

Ishaque, Shri A. K. M.#

Jadeja, Shri 

Jagjiwan Ham, Shri 

Jamil urrah man, Shri Md.

Jha, Shri Chiranjib 

Joshi, Shri Popatial 

Kadam, Shri Dattajhrao 

Kadam, Shri J. G.

Kahandote, Shri Z. M.

Kale, Shri

Kamala Prasad, Shri 

Kamblff, Shri T. D.

Kamta Kumari, Kumar 

Kasture, Shri A. S.

Kavde, Shri B( R.

JCedar Nath Singh, Shri 

Kotoki, Shri Liladhar 

Kotrashatti, Shri A. K. 

Kutkaml, Shri Raja 

Kumaramangalam, Shri Mohan 

Kureel, Shri B. N.

Lutfat Haque, Shri 

Maharaj Singh, Shri 

Majhi, Shri Gajadhar 

Mehta, Dr. Jivrsy

Mehta, Dr. bfoftfcttray 

Mirdha, Shri Nathu Ram



Mfehva, Shri WUtoti 
Mishra, Shri G. $.

Mishra, Shri Jagannath 

Mohammad Tahir, Shri 

Nimbalkar, Shri 

Oraon* Shri Kartik 

Oraon, Shri Tuna 

Oza, Shri Ghanshyam 

Pandey, Shri K. C  

Pandey, Shri N. N.

Pandey, Shri R. S.

Paot, Shri K. C.
Parashar, Shri Narain Chand 

Parthasarathy, Shri 

Paswan, Shri Ram Bhag&t 

Patil, Shri, T. A.

Peje, Shri S. L.

Pradhani, Shri K.

Rachu Ramaiah, Shri

R*i Bahadur, Shri

Ram Swarup, Shri

Ramji Ram. Shri

Rao, Shrimati B. Radhabai A.

Rao, Shri Jaganath

Rao, Shri Rajagopaia

Rant, Shri Bboia

Roddy, Shri M. Ram Oopal

Rktotariya, Or- Gonad Xm
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Rohatgi, Shrimati SwfMti

Hoy, Shri BishwiakDi 

Samaxtta, Shri S. C.

Sankata Prasad, Dr,

Sarkar, Shri S. K.

Satish Chandra, Shri 

Satpathy, Shri Dewendra 

Savant, Shri Shankarao 

Soyajirao, Shri 

Shambhu Nath, Shri 

Shankaranand, Shri B.

Sharma, Shri A, P.

Sharma, Dr. H. P,

Sharma, Shri N. K.

Shastrl, Shri Shivpujan 

Shenoy, Shri P. R .

Sh;ndc, Shri Annasaheb P.

Shiva Chandika, Shri 

Shukta, Shri B. R.

Siddheshwar Prasad, Shri 

Sinha, Shri Dharam Bhr 

Sokhi, Shri Swaran Singh 

Surendra Pai Singh, Shri 

Suryanarayana, Sir! K»

Swaniy, Shri Sid/amasfcwar 

Tayyab Huaaain JUuwu Shri 

ahri I t  X*

VV*m*W+ SPPV1



Verm*, Shri Batgovmd 

Vikal. Shri R. C.

Yadav, Shri Karan Singh 

Yadav, Shri N. P.

Yadav, SJiri R. P.

Yadava, Shri D. P.

NOES 

Balathandayuiham, Shri 

Benerjee, Shri S M.

Bhattacharyya, Shri Oinen 

Bhattacharyya, Shri Jagadish 

Bhattacharyya, Shri S, P

Bomj, Shi i Jyotirmo?

Brahman, Shri Rattanla! ♦
Chandra Shekhar Singh, Shri 

Chat ter jee, Shrj Somnath 

Das, Shri R. P.

Deb. Shri Dasaratha 

Dhandapani, Shri 

Dhote, Shri Jambuwant

Dutta, Shri Biren 
Ghoah, Shrimati Bftha

Guha, Shri Sawar 

Gupta, Shri Indrajit 

HaMar, Shri Madhuryya 
Haider, Shii Krishna 

Hazra, Shri Manoranjan 

Joiirdar*, Shri Dinah
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Kafyanasundaram, Shri M.

Krishnan, Shri M. K.

Lalj« Bhai, Shri

Manjhi, Shri Bhola 

Manoharan, Shri K.

Modak, Shri B. K.

Mody, Shri Pitoo.
Mukhcrjec, Shri Samar

Mukherjee, Shri Saroj

Muruganantham, Shri S. A,

Rao, Shri M. Satyanarayan

Reddy, Shri B. N.

Roddy, Shri Eswara

Roy, Dr. Saradish

Saha, Shri A. K.

Saha, Shri Gadadhar

Saksena, Prof. S. L.

Sen, Shri Robin

Sczhiyan, Shri

Stephen. Shri C. M.

Subravelu, Shri

Swatantra, Shri Teja Singh

Viswanathan. Shri G.

Yadav, Shri G. P.

MR, DEPUTY-SPEAKER : The result*
of the division is :

Ayes 132 ; Noes 45.

The motion was adopted*
* The fottwhfc Uteirtbtfri aKfr’ifeM*dcd their votes : -  
Ayes : Samshrt Mulki Raj Saini and M. M. Hashim j 
Hoes i Shri AUn'ifttoiT V»JP(^e.



Clause 14 added to the M l

MR. DEPUTY-SPEAKER : The
question is :

“That clause IS stand part of the Bill"

The motion was adapted. 

Clause J5 was added to tha B 0. 

Claims 16 (Protection o f Action Taken 
under the Ordinance)

MR. DEPUTY-SPEAKER : We take up 
clause 16. Is Mr. Bibbtiti Mishra moving his 
amendment ? No. The question i t :

"That clause 16 stand part of the Bril.” 

The Lok Sabha divided:

Bfvfaiea No. 121 AYES [It 41 hr». 

Afzalpurk&r, Shri Dbanunrao 

Ambesh, Shri 

Asgar Hussain, Shri 

Austin, Dr. Henry 

Azad, Shri Shagwat Jha 

Aziz Imam, Shri 

Babunath Singh, Shri 

Bahugsuna. Shri H, N.

Banamaii Babu, Shri 

Barman, Shri R. N.

Baroa. Shri 

Basaw*&» Shri K*

BMnnMttui, Shri 0 .

d *
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Bhuvarahaa, Shri

Chandrc Gow<Sa* Shri 

Chaudhary* Shri Nitfrai Singh 

Chawia, Shri A. N,

Chhotey Lai, Shri 

Choudhury, Shri Moimil Haquc 

Dalbir Singh, Shri 

Darbara Smgh, Shri 

Daschowdhury, Shri B, K.

Deo, Shri S. N. Singh 

Dcshmukh, Shri K. G. 

Dhamankar, Shri 

Dharia, Shri Mohan 

Dixit, Shri G. C.

Dumada* Shri L. K,

Dwtvedi, Shri Nageshwar 

Ganesh, Shri K R.

Gavit, Shri T. H.

Genda Singh, Shn 

Ghosh, Shri P. K.

Gill, Shri Mohinder Singh 

Gohain, Shri C C.

GokhAte, Shri ft. R . 
Gotkhifide, Shri 

Gopat, Shri 1C. 

o<w»der* Shri t ,  n . T, 

CkMnftiL jShri liftB a a

&n Maintenance of internal
Security tndBiU

Buta Singh, Shri
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Hanada. Shri Subodh Mf*hi«, Shri O. S.

Ishaque. Shri A. KL M. Mishra, Shri Jagannath

Jadeja, Shri Mohammad Tahir, Shri

JamUurrahman, Shri Md. 
* #

Nimbaikar, Shriw w
Jha, Shri Chiranjib Oraon, Shri Karlik

tasty, Shri Popatlat Ora/cm, Shri Tuna

Kadam, Shri Dattajirao Oza, Shri Ghanshyam

Kahandole, Shri Z. M. Pandey, Shri K. C

Kale, Shri

Kamala Prasad, Shri 

Kamble, Shri T. D.

P&ndey, Shri N. N. 

P*ndey, Shri R. S. 

Pant, Shri K. C.

Kamia Kumari, Kumari 

Kasture, Shri A,tS. 

Kavde, Shri B. R. . 

Kedar Nath Singh, Shri 

Kotoki, Shri Liladhar 

Kotrashatti, Shri A. K.

Parashar, Shri Narain Cfumd 

Partap Singh, Shri 

Parthasarathy, Shri 

Pas wan, Shri Ram Bhagat 

Patil, Shri T. A.

Pradhani, Shri K.

Raghu Ramaiah, Shri
Kulkarni, Shri R*ja Raj Bahadur, Shri

Kuraaramangatam, Shri Mohan Ram Swamp, Shri

Kureel, Shri B. N. Ramii Ram, Shri

Lutfal Haque, Shri Rao, Shrimati B. Radhabai A.

Mahy^j Singh, Shri Rao, Shri Jaganath

Majhi, S?iri<Cajadhar Rao, Shri Rajagopata

Mehta* Or. ilvraj Raut, Shri Bhota

Mehta, Dr. Maiupatray Reddy, Shri f t  Ram Gopal

Mirdha, Shri Nathw R Rkhhariya, Dr. Govind Das

M l f i h r i  BJWititl Rohatgi, Shrimati Sushiia
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Roy, Shri Bishwamtb 

Saisi, Sbri Mulki Raj 

Samanta, Shri $, C.

Sankata Prasad, Dr.

Sarkar, Shri S. K.

Satuh Chandra, Shri 

Satpathy, Shri Devcndra 

Savant, Shri Sbankasrao 

Sayiyirao, Shri 

Shambhu Nath, Shri 

Shankaranand, Shri B. 

Sharma, Shri A. P.

Sharma, Dr. H, P.

Sharma, Shri N. K,

Shastri, Shri Shivpujan 

Shenoy, Shri P. R.

Sbinde, Shri Annasaheb P» 

Shiva Chandika, Shri 

Shukla, Shri B. 8. 

Stddhesbwar Prasad, Shri, 

Sinha, Shri Dharam Bir 

Sokhi, Shri Swaran Singh 

Surcndra Pal Singh, Shfi 

Suryanarayaaa, Shri K. 

Swan** Sh*i Sldramabwar 

Tayyab Htusaht Khan, $hri 

T#«nmri» Sfctti 

Tiwai?, Shri I

Vtkaria, Shri 

Vcrma, Shri Balywind 

Yadav, Shri Karan Singh 

Yadav, Shri N. P.

Yadav, Shri R P.

Yadava, Shri D. P.

NOES 

Balalhandayutham, Shri 

Bancra, Shri Hamendra Singh 

Banerjee, Shri S. M. 

Bhattacharyya, Shri Diaen 

Bhattacharyya, Shri Jagadish 

Bhattacharyya, Shri S P. 

Bosu, Shri Jyotirmoy 

Chandra Shekhar Singh, Shri 

Chatterjec, Shri Somaath 

Chauhan, Shri Bharat Singh 

Das, Shri R. P.

Deb, Shri Dasaratha 

Dhandapani, Shri 

Dhote, Shri Jambuwant 

Dutta, Shri Biren 

Ghosh, Shrimati fiibha 

Guha, Shri Samar 

Gupta, Shri indajil 

Haidar, Shri Mjdfauryya 

Haider, Shit Krishna 

Ha»a, Shri M m m itfm



Jh*( Shri Bbogeadra

Joarder, Ski Dioesh

Kalyaaasundarara, Sbri M.

Krishana, Shri M. K.

Lalji Bhai, Shri

Manjhi, Shri Bhoia 
t

Manobaraa, Sbri K.

Modak, Shri 0. K.
Mody, Shri Piloo 

Mukherijee, Shri Samar 

Mukhcrjee, Shri Saroj 

Muruganatham, Sliri S. A. 

Nwendra Singh, H. H. Maharaja 

Rao, Shri M. 5a ty ana ray an 

Reddy, Shri B. N.

R«ddy, Shri Eswara 

Roy, Dr. Saradish 

Saha, Shri A. K.

Saha, Shri G&dadhar 

Saksena, Prof. S. t .
S*mbhaN, Shn Ishaq 

Sen, Shri Robin 

Sezhiyan, Shri 

Stephtp, Shri C. M.

Subraveiu, Shri
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Swat&nlra, Shri Taja Singh

Ulaganambi, Shri R. P.

Vajpayee* Shri Atal Bihari

Vcrma, Shri Phool Chand

Viswanathan, Shri G.

Yadav, Shri G. P.

MR. DEPUTY SPEAKER : The result* 
of the division is;

Ayes 131; Noes 52,
The motion *as adopted.

Clause 16 was added to the Bit!
MR DEPUTY SPEAKER: Now, I 

come to the point of order The poinf of 
order that was raised was whether a 
discussion can take place on a clause evwa 
when there is no amendment. That Is the 
point of ordei. We are following rotes ; 
we are follow mg certain conventions in this 
House, {Intenuptian) Order* please. You 
will be satisfied when you hear me out* 
We are also following certain conventions. 
So far, the convention in the Home Is that 
when there is an amendment, there Is & 
discussion, and when there is no amendment 
the clause is pu to tins House. Even So, 
having regard to the very strong feeling 
that the hon. Members have on this Aide of 
the House today, t shall permit some dis­
cussion.

SHRI S. M. BANERJEE: Not tOday, 
Sir. 1 rise to a point of order. We do not 
want any mercy from the Chair. It is otir, 
right. There may not be any amendment 
to any clause. But if a particular clause 
is absolutely injurious and if it 1$ beyond 
any amendment, if we cannot move «ny 
amendment, even then, we have a right tp

♦ The foMownig members also recorded their votes

Ayes : Swvwbri Dharnidhar Das, S. L. Peje, R. C. Vikal, J, Q. Kadam and 
M. M. tfashim;

Noes : Shri RattanJal Brahman
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speak on it. Of course, we in our wisdom
should move thut it should be deleted But 
even otherwise, supposing we feet that the 
whole danse is bad, then we can speak on 
it irrespective of any amendment. Sir, 
more demociatfc forces are coming into 
Parliament and we should build up more 
democratic traditions and conventions 
instead of sticking to a rule. (Interruption)

MR. DEPtiTY-SPEAKER : Order, 
order* Let me reply to Mr. Banarjee's point 
of order. I am grateful to Mr, Banerjee for 
bringing this to my notice* but I would also 
have expected that Members who take so 
much interest, who feel so strongly against 
a particular clause, should also have taken 
the trouble of moving an amendment. 
(Interruption) X am only saying that they 
could have tabled an amendment when they 
were opposed to something. In any case, 
I have said this was only a convention, and 
now I will agree to a discussion of the rest 
of the douses, even if there is no amend­
ment. if you want. That should be 
sufficient,

SHRI M. KALYANASUNDARAM : 
You are indirectly criticising us for failure 
to give an amendment.

MR. DEPUTY 'SPEAKER : I am not 
criticising. (Interruption)

SHRI M, KALYANASUNDARAM : 
For instance, take clause 16, It is a very 
vital dame. We are opposed to that clause 
as a whole, but no amendment will be 
admitted if we move for the deletion of the 
whole dause. It Is a single-clause provision.
1 have been In the legislature for more than 
15 years, and I know. The practice is to 
oppose the danse as a whole and speak on 
it Yon mutt allow us to speak. Members 
hav*» a right oppose any si»gte*dai>se 
provision, and it li the inherent right of the 
Members, and the Chair has no right to 
take that right away*

MR. DEPUTY SPEAKER : I am not 
taking m m  m y {Interrupt tan)

Lei us take clause IT,

O w e  I ?  {Duration o f  Detention 
in C*mtn C a m  s f  fbNt1g**rs)

MR. : There m t
wo amendments by Shri Frank Anthony.

He is absent. If nobody hi* anythin* to 
say I shall put (he clause to the House, 
Yes; I am putting clause 17 to the Vote of 
the House, The question is: 

“That clause 17 stand part of the BUI/* 

The motion was adopted. 

Clause 17 was added to the BllL 

19.00 hrs. 
Clause 18 (Repeat and Saving) 

MR DEPUTY-SPEAKER : There ate 
no amendments to clause 18. If nobody 
wants to speak on it, 1 will put it. 

SHRI ATAL BIHARI VAIPAYEE : 
support the ctau&e.

MR. DEPUTY-SPEAKER : The ques­
tion is : 

“Thai clausc 18 stand part of the Bill."*
The motion was adopted. 

Clause IS wai added to the Bill 

Clause 1 (Short Title and Extent) 
SHRI ATAL BIHARI VAIPAYEE i 

beg to move ; 

Page I, lines 5 and 6,~~ 

omit “e*cept the State of Jammu an 
Kashmir” (36) 

SHRI PILOO MODY: 1 beg to 
move:

Page l r*

fo t lines S and 6, substitute— 
"(2) It wifi be applicable to 

specific are*s for specific 
periods of time, where in the 
opinion of ParHamest Law and 
0t& * Is iff jebpardy, attd &e 
Government makes out a 
cpovthdng tyt&k that tt* iaek of 
these powers win festal *** 
preservation of I^Wfc Order/*
m
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SHRI WLOQ MOPY: Sir, in the 

ootursf of my **rlier speech, I quoted the 
rft&son? ntffK such blanket power* cannot be 
etejoyed by any democratic Government 
anywhere In th* world, The minister made 
« personal request to me saying, “Yov ewiw 
and listen to my speech and if you are 
convinced, vote for the Bill ” 1 have 
listened to ^is speech with all the concen­
tration ! oouid muster, but the one point 
on which I could not be convinced wa* that 
he kept describing the conditions only in 
West 9Bengal. His entire speech was* an 
attempt to pamt a rather gruesome picture* 
of what was happening in West Bengal, with 
an occasional incident described in Punjab 
or Bihar. He said, because of this picture, 
we need to arm the Government of India 
with this power But these conditions do 
not exist in Bangalo. e or Bombay or Madras 
or in Godhra. In large tracts of this 
country, covering, millions and millions of 
people these conditions do not exist. Then, 
why does he want the power of life and 
death over thtfse people ? 1 want to question 
his motives, because these are emergency 
powers. He wants to catch spies and 
saboteurs. But ever vast tracts of this 
country, no spies or saboteurs exist.

He already has those powers in West 
Bengal. But has the incidence of crime 
gone down there ? No. He says, after 
you give me this power, everything will be 
fine in West Bengal. I doubt his protes­
tation, because on more than one occasion, 
even at the risk of repetition, they say, law 
and order has become a socioeconomic 
problem. Poes this Act solve the socio­
economic problem ? It does not. 1 believe 
him and want to co-operate with him. This 
amendment of mine meets his point as 
well as my point. He tells me that he has 
certain difficulties about imposing this only 
in certain limited areas. I think that these 
technicalities and the limited difficulties that 
he haa^s a small price to pay for the civil 
liberties of hundreds of millions of people. 
Therefore,^ strongly urge him once again, 
and I wish the gracious M m  Minister was 
also here so that I  could have appealed to 
her heart, or at least to bar femininity, if 
nothing eise* an appeal which in a very 
genuine «enso meet# thefr requirement and 
flfeo inset*' Our requirements, it cannot m rn  the *i$uif«t**ttts of some of my friends

over there, but they have to contend vpltfi 
this Government in which I am not con­
cerned. But it does meet with the w£ul*»- 
menu of a large majority of people, T h n ^  
lore, 1 urge him, even at this late hour
I thought at 7 O’Clock he would be in a 
better frame of mind than at 4 O’Clock in 
the afternoon when the sun is high on the 
horizon—-I appeal to him in this twilight 
hour, may be his twilight also as a Mirtisfilfr, 
not as a man, I appeal to him to accept tjhis 
amendment which is offered in a spirit 
genome cooperation and not as opposition* 
Please accept this amendment and you w£l 
satisfy yourself as well as something life* 
500 million people of this country.

i f t  9 tm  m
tfsfhi*T *rf*r «Rdi ^  far v Af 

®PT̂*T «Tt *TT̂  9R sfaffiT £  5ft WTO
^ t 5 ^ t  |trfa r  *r *i$r x m r
wtf^tr I STRcT *JT$TT % fm r W p
m m  arc x%( 11 ^
if ^  qfaznx n f f  wr
I I  f m  $r 5*  *nr
% fen* sr*r % v T m  srcro |  ^  €*
nrfft s n y f f »  w * m m % t fy q  
srrft arswr % f*r» ^

f^T fepfjf j?t m t
i t  s*rat t ,  %f%*r *
m x  smft |  fa  % *m
VPf ntr $, tit #  jf %  ^
m v ftx  *rt w f  ’Bf’tfT aprf t  ? a m
Hffeir v r ji? |  f r  «r5f «n^r % f t
TPJJT BflWC tprt' <TfT <EPJJT (  A
T O  T W  *RT w
f  x m f  W ^rwfr nft

i m  m m  mt % %

*cm  x m m z  i
. r i

*T5rtc*r f m  w$ <«f k  |
fir  v r  nw pr < *»£  t t  

% ftn* ^  ^  finrr* W  
NhFfw i ft <f9m f  %  4 ^

(
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SHRI K. C. PANT : Sir, I had ex­
plained at some length why we cannot extend 
this particular Bill, fh« particular measure, 
to the State of Jammu and Kashmir. 1 do 
not want to repeat all that I have said 
earlier.

SHRI ATAL BIHARl VAJPAYEE ; 
Say something new.

SHRI K. C. PANT • If something new 
had been said about it, I would also have 
replied something new about it. But actually 
he ha* repeated my arguments.

SHRI ATAL BIHARl 
Countered your arguments.

VAJPAYEE:

SHRI K. C. PANT : 
their Constitution.

1 had referred to

SHRI S. M. BANERJffE; What is 
your answer to the arguments advanced by 
P. M, f

SHRIK. C  PANT: Coming to my 
friend, Shri Piloa Mody, I am grateful to 
him for wishing that m? twilight has new 
come at an individual. I akw wish Itlm a 
very Jong life. Bat thete we twilights and 
twilights and in oae respect he may bavc 
reached hi* twiSsbi. I wonder if it was not 
ow-ambfcioo* #« M» par t to seek to Wfl»l 
to the femininity of the Prime Minister*

Thetieed for the legislation has been 
explained by me earlier and X dtt not **tft 
to repeat alt that We will be both repeating

trnat mi*i<frai <■ ilhMi <)4ibui akkajullioiyrwtivts oy y»bkui| iov sbiiw ^wch* wh 
there are certain points which my host 
friend, Shri Mody, has raised which deserve 
an answer. The first Js as to why If some 
of the States have this legislation, the Centre 
also wants to legystote in this fie'd. Firstly, 
the States cannot legislate lit the interest of 
Defence of India or the security of India ; 
that Parliament alone can do. Therefore, 
even if all the States have their own U#t In

• this field, it wifi not enable Parliament or 
the Central Government to act in the interest 
of the Defence of India or the security of 
India. In this, that is the important and 
primary consideration, particularly at ihfo 
stage.

Secondly, the Centre cannot act under 
the State laws. The State Governments can 
act tinder their laws, but the centre can only 
operate under a law passed by this Parlia­
ment. Therefore, even if at! the State 
Government had their laws, the Centre 
cannot operate in the particular area that I 
mentioned.

The second important point is that a 
State like Bihar or Punjab does not have a 
Preventive Detention Act. My hon. friend 
a id  that Bengal has such a measure on its 
statute hook. Yes, Bengal dots ; but Bihar 
does not, Punjab does not and some other 
States do not. Today the situation in Bihfcr 
is well known to him. The shadow that we 
have seen over Bengal, die rtitttew of 
violence, is spreading to some **toot in fifchtr 
also. 7 am sure, the House is Hot ttMtwttr* 
of th ŝ. in Punjab afro we have t m  
instances of this. V hart given instance* 
earlier of Punjab also.

SHRI PILOO MODY : What inhibits 
you from slapping it on to Punjab, Bihar 
and Bengal t

*«, tm  Mtinttnamx i f  Im m fi m
Security am  Bill

and Bengal
•  *

sh r i K, C. PANT: Now * Stm  m y
want a piece of legtslaiioo Kk* arifetm t it &
not aftmy possible in tho potfctea* situation in the country today, considering Urn P®*M' 
eal compttlsjQi** under which political partfm 
act, that even vfam a $!*** w*&* #*** ^  
law, they caa pass it. K may not be able 
to m s  it in ft« owtt U & m im  tot factors



which I need not go into now. Is the 
Centre in such a situation, knowing that 
such a measure is needed in the State, to 
sit back helplessly ?

A tain, he says that some States are more 
aifacted by this than others. 1 do not deny 
that. The situation in West Bengal is not 
the same as in Madras and ICerala. The 
situation is different in each State but I 
thought, his whole point was that we took 
toq long in taking action in Bengal. We 
have had this debate so many times m  the 
House and it has been flung in our lace 
again and again that wc do not wake up 
in time ; we do not take action in time ; 
wc allow things to grow and reach a point 
where we cannot then nip the thing in the 
bud and it grows out of hand. Now here 
in this situation we want to see to it that 
this charge cannot be flung in our face. 
Now that we have seen in certain area* that 
this tcndcncy of \iotcncc of this kind has 
developed, - which we have mentioned and 
discussed in this House, we should not wait 
till it has spread all ovei the country and 
then think of Ijavnig a preventive detention 
measure So, it is now that wc take action 
in this field.

SHRI PILOO MODY : Timely action 
for the maintenance of law and order and 
timely action for preventive detention are two 
different worlds.

SHRI K. C\ PANT : The two different
worlds are both important in their own 
areas.

SHRI PILOO MODY : One in a 
democratic system and the other outside it

SHRI K. C, PANT : He is again provo­
king me to quote Rajaji which I wilt not do 
because he got angry yesterday.

*SHRI PILOO MODY : He ts becoming 
a goo<Tsti#ieM of Rajaji.

SHRI K. C. PANT : At least I am 
A good student than his partymen. Even 
his party is not studying him.

SHRI PILOO MODY : What inhibits 
you from passing the law for specific area, in 
Bihar and Punjab, since you happened

385 f a i l  re, Maintenance o f InremM  386 
Security and B ill 

to mention them, and also in West Bengal. 
Why can’t you pass this law only for 
these geographical areas ? 1

SHRI K. C. PANT : I am not a tea t
expert. Even in the matter of Erne^ency, 
the Constitution does not empower m , 
as far as my knowledge goes. We cannot 
declare an Emergency for a State.

SHRI PILOO MODY : Why m  t
SHRI K. C. PANT : Because if the

Centre declares an Emergency, it will be 
for the whole country It cannot ba for 
a State. You can study the constitutional 
position This is to the best of ray know­
ledge. The Law Minister is here and you 
can ask him.

SHRI PILOO MODY : He is not
a Law Minister ; he is a politician.

SHRI K. C PANT : These are 
practical difficulties. In all seriousness, 
1 wanted to reply to his question. Ntow, 
after he has listened to me, he may Oh&ttge 
his mind. 1 assume an open-mindedness 
on his part which will now be on the test 
and we shall see whether, after hearing 
me, he has an open mind In the matter 
or not.

MR. DEPUTY-SPEAKER : I now
put first the amendment moved by $h{i Atal 
Bihart Vajpayee.

Amendment No. 36 nas put and 
negatived

MR. DEPUTY-SPEAKER ; Then X 
put Amendment moved by Stiri Piloo Mody.

Amendment No. 62 was put and n gatived
MR. DFI»U ̂ SPEAKER : Thfe ques­

tion is :

“That clause I stand part of the BiH,M 

The motion was adopted 

Clause J was added to the BiU  

The Enacting Formula and the 
Tub were added to the B fli

JYAISTHA 28, I89J {SAKA)



SHRI K. C. PANT : I beg lo move : people gave to it, so soon after coming to
power.

“That he BiN, as amended* be passed:*

387 Xesl re. JUNE 18.1971 Maintenance of Internal m
Security arid Sift

SOME HON. MEMBERS rose—
SHRI BHOGENDRA JHA (Jainagar) : 

May I make a submission ? Wc have now 
come to the end of it. Here, the hon. Minister, 
Sbri K. C. Pant, has stated the objects 
and reasons of the Bill. I would again 
appeal to him a-s to whether he thinks it 
expedient even at this stage that in conso­
nance with the entire object* and reasons 
given by him here, he will consider 
that it will not apply to the 
movements of workers, peasants, stu- 
dents and employees. I hope, he will accept 
it and make up his mind even at (his 
stage.

SHRI JYOTIRMOY BOSU : Mr.
Deputy-Speaker, Sir, in West Bengal, we 
are living in a big prison. But those out* 
aide have illusions about the Government 
and, to them, 1 say, that it wiU be crystal 
clear that this Government is taking the 
country to a neo-fascist State. I can say 
that today it is meant for us but tomorrow 
It will come lo others, in other States So. 
let them not think that it is not going to 
touch them in future. This is being done 
solely with the object of furthering *he party 
cause of the ruling party.

We have seen, in 1965. how 8000 
Muslims were detained and how their fami­
lies were ruined and their hearths and 
homes were ruined I want to tell them 
that it ts strange they have forgotten that 
the PJD. Acts and all the simitar type of 
blacks Acts have ruined them.

This time we have come with a much 
bigger force here. If they misuse it again 
and bring those black Acts which am fascist 
in character, they are only digging their 
own grave.

Thank You,

SHRI 1 NOR A JIT CUPTA (Alipo*) : 
Mr. Deputy Speaker, Sir* I think this 
debate has abown that history wifi provide 
few examples of a ruling Party ao cynically 
disregarding the assurances and the promises 
it *»*4* only recently to the ptopto of 
this oountty aftd the mandate that the

This Preventive Detention legislation, 
whatever name it may go by, is nothing 
new in this country. For the last 20 years 
we have tasted it. We have full experience 
of it and, therefore, when wc are opposing 
it and nnklng concrete criticisms of'the 
way in which it is applied and used, we are 
not talking in the air Many people sitting 
on this Slide of the House, they knowf of it 
and they have first-haw) experience. * We 
Have been victims of it. Wc know what it 
means. Mr. Pant should not forget 
although he isi probably for the first time 
as a Minister having to pilot this odious 
and obnoxious principle of preventive 
detention in ‘he form of a statute, please 
remember the murky history of ttm thing 
ami don’t try to make a virtue out of it

Sardar Vallabhbhai. Patel only brought 
this up for the first time in 19i>0 or 1951 in 
an attempt to circumvcnt the judiciary. Who 
does not rumentbet it ? Hundreds of people, 
detenues were lying in the prison under 
various types of local and Stare laws and 
the High Court at Calcutta was on the 
verge of releasing all of them bccause it 
found that there were m> grounds, valid 
grounds for their detention and then Sardar 
Vallabhbhai Pate! came before this House 
and said that he spent sleepless nights aftd 
he was haunted by a nightmare that the 
prison ga'es were going to be opened 
and all these terrible detenues arc going to 
be let loose upon the world and, therefore, 
to forestall that somehow and to circumvent 
the judiciary which was about to give a 
judgement in the Calcutta High Court, this 
Act was brought for the first time and 
ruslied through the Parliament. Don't wc 
remember it ?

Then* Sir* to-day, in order to s<fcre a 
debating point over Mr Piloo Mgdy, the 
Minister wants to walk in the*foot&tcps of 
Rajaji. Only three months ago you hate 
gone to the polls and fought against the 
grand alliance one or who« main archi­
tects (a the same Raj*ji. f do rto* know 
what was grand about it aftd what *<** 
graft* about Rajaji feat you m 
•westing by him and saying that this is 
g Iff#  tiring ha M  **»d, Itorefrw* '**
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are pfoud to do it again*. An amazing 
logic;

Please go and explain it to the voters 
who have voted for you three months ago., {Interruptions) Let us sec what 
principle is behind it. In the tat er half
of 1969 when this Government had lost its 
roajbrity Vn this House and it was time to
extend the validity of this Act which- was
expiring and they came forward with a 
profKttal to extend it, all the Opposition
Parties were against it and they knew tfieny 
could not pass it here because we would 
have opposed it. They did not have the 
majority. What did they do ? They dropped 
it altogether. (Interfupt'toni ) Why did 
you not make that an issue when you went 
to the Elections ? When you went to the 
voters and said. <*We cannot abolish the 
princcly purses because we could not pas* 
it. Therefore, we are appealing to you 
‘Give us the mandate”’, why didn't you go 
and tell the* voters that wc could not pass 
the Preventive Detention because . {interrupt 
tions). What was the .mandate given to 
you by the uvers ? To come back and 
enact Preventive Detention law ? In spite of 
that what did the Gpvcrnment do ? Because 
they could not pa»s it here, they egged on 
a number of State Governments to enact 
their own State legislations. Madhya 
Pradesh, Rajasthan, Uttar Pradesh, Assam— 
all these States were prodded and egged 

on to pass their own State legislations 
bccaute they were not able Tor the time 
being to do it heie because they were in a 
minority...

SHRI A. P. SHARMA (Buxar) : Then
what ?

SHRI INDRAJIT GUPTA : And then,
Sir, as soon President's ruJfe came in West 
Bengal, then, once again using their powers 
under President’s Rule, they brought in 
that ̂ Prevention of Violent Activities Act 
and pr<vnulfiated it. 1 don't know. There 
seem to be wry many new members on that 
side Who seem to be blissfully ignorant of 
the fact that there is a full fledged Preventive 
Detention Act in Bangal since March 197U, 
They don't seem to be aware of it.

You are going to have two Acts for 
Preventive Detention, to solve the problems 
of West Bengal. Don’t make us tough ;

you are not able to do anything ; you are 
not tackling the real problerg at all, became, 
some Police Commissioner, I. G, of Police 
are some Home Secretary, or some bureau­
crat sitting rn Writers Building, came and 
told you ; Unless we are armed with more 
powers of Preventive Detention, We cannot 
control the law and order situation, that Is 
why you did it. Therefore, the Consultative 
Committee of West Bengal, during the period 
of the President's rule was faced with this 
very thing and we fought bitterly agaimt it 
there. We warned them. We said, this fs 
not going to solve the problem. But they 
said : No, this is the panacea, the magic- 
wand, which would bring about peace and 
law and oider in West Bengal and they 
forced this through. And now you can 
see the result of what is happening today.

Mr. Pant will probably arguet that if this. 
Bill had not been passed at that time tb* 
situation would have been worse, This is 
one philosophical way of arguing anything 
which you can never counter, because it it 
all in the realm of what-might-have-beens, 
conjectures, and all sorts of things Uke that.

The Minister said when he was winding 
up the General Discussion that but for this 
Prevention of Violent Activities Act, peopto 
would not have gone to the polls In West 
Bengal. He wants me to believe that milli­
ons and millions of voters who came out to 
exercise their franchise in West Bengal were 
only able to do it because some thousand 
people had been locked up under the Pre­
ventive Detention Act. He is only casting 
a slur on them, on the democratic conscious­
ness of the people of West Bengal. Every* 
body was like a gloomy prophet saying, there 
won’t be any election, people are too much 
frightened, they won't come out to vote be* 
cause bombs are bursting on ail sides etc. 
But the people defied everybody and came 
out in their thousands to vote. Was it 
because of this miserable, bitter legislation 
which was thete 7

Therefore, 1 say, the whole thing has g.,t 
a murky background and the reason twtay 
they have brought forward this ordinance 
last month is very simple. The ruling 
party.—at least the Members of the Govetp* 
ment,—knew that those assurances a»d 
promises they gave during the election 
are not going to be fulfilled by them, *0$
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cannot be fulfilled,—assurances like light 
against unemployment, curbing high prices, 
and tiie resolve that they would rake bald 
measures against monopolist and big land- 
lords and princes, and all that. They knew 
that they are not going to be serious about 
It. And, this massive majority that they 
got is now also blissfully going along on that 
path. That is why the Presidential Address 
to the joint Houses never contained a single 
word against the monopolists. That is why 
the Budget that has come Is of a type we 
have seen, where the big business has been 
left scot-free.

They say : we have done a very pro* 
gressive thing in taking over the manage* 
ment of General Insurance Companies, and 
saddling us with Rs. 38 lakhs every month, 
to be paid && compensation for taking over 
the management. And it is because they 
know that prices are going to go up because 
of these policies- even Members who spoke 
from that side on the Budget expressed their 
justified apprehension that this Budget is 
going to cause an allround rise in prices,— it 
is because they know what it will lead to 
and they know there is going to be agitation, 
discontent, strikes, demands for wages and 
higher O.A.—that they have brought this 
forward. You cannot escape it. There 
have been demands by the peasant! y and 
landless peasants and agricultural labourers 
for quick distribution of surplus lands and 
waste lands and Government fallow lands. 
They were committed to such demands but 
are not taking any steps to implement them, 
Because of that, they know that they need 
this weapon in their armoury.

All this Bangla Desh affair has come as 
a hardy excuse. That is all. The events 
that I discribed of 1969-70 took place long 
before anything had happened in Bangla 
Desh. All these arguments now about spies 
coming in and Pakistani agent coming in, 
and this and that k  an after-thought. At 
that time there was none of these things. 
At the second half of 1969, why did they 
want to extend the term t  Was there any 
Bangla Dash affair going in  1 No In i$76» 
why did they bring Prevention of Violent 
Activities Act t  Was there any Bangla Desh 
trouble at Utat lime 1 Nothing. AH this is 
now used as convenient cxcuses, as a package

deal, They now come forward and say: 
The country is facing this great crisis, spies 
are going to come, espionage Is taking place, 
etc* This Is all convenient after-thoughts. 
The whole motive behind this Black Act is 
to arm themselves to suppress the mcwemeoft 
of the people which is inevitable, being made 
inevitable, because of the pro-capitalist poli* 
cics that they are out to follow. Tnay know 
that there will be 1% struggles and demo* 
era tic movements, and in order to crush them 
and to behead those movements and tc, us 
it ( against the workers and peasants'and 
other democratic movements, they have 
armed themselves with thfc Bill.

Therefore, we are completely opposed to 
it. This is not a Bill which can be amended, 
however much my friends may try. This is 
not a Bill which can be amended, and we 
are totally against this Bill, and, therefore, 
1 want to express my party’s total opposition 
to it.

PROF. S. L. SAKSfc'NA (Maharajganj) : 
1 am opposed to the Bill lock, stock and 
barrel. It is not from to4ay that I am 
opposed to tt. From the very day that 
this principle was introduced in the Consti­
tution 22 years back, I have opposed this. 
I had the misfortune to be detained under 
the Defence of India Rules in 1940.

When therefore this principle of preven­
tive detention was being innoduced in the 
Constitution 22 years back in 1949, my whole 
being revolted against the proposal I went 
to Pandit lawaharlal Nehru and told him 
that he had been the greatest fighter for civil 
liberties all his life. How could he tote* 
rate preventive detention being provided tot 
in the Constitution. Then ! went to 
Pandit Pant, I went to Sardar Patel, I went 
to Dr. Ambedkar, and told them ‘What are 
you doing ? You went most vociferous in 
condemning detention without trial. But 
now, you are introducing the ptiodpto of 
preventive detention in th* CoqpUtution. 
What face shall we show to our electorate. 
But cat apt Dr. Ambedkar, they all said *Boyf 
you do not know; times hiavf chat**! ; 
then, we were under a foreign power and 
under a foreign government, How, we are 
trying to protect our newly won freedom, f 
could not be convinced. This waa what I 
had stated In m  Constituent As*w»tty <*» 
tfcat d4y* I shall tend out a few to m to m
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page f$7$ of ?he Constituent Assembly 
Debate* dated thp 16th September, 194$ :

"So fax as the present draft is concerned, 
Dt. Ambedkar has himself confessed 
that the magistracy wilt not be under the 
High Court- lam glad for the frank* 
ness with which he admitted in regard 
to ISA that?be wanted *doe process, of 
law* but he has not been able to get, 
what he wanted. Similarly, he has con­
fessed that he wanted the judiciary to be, 
entirely under the High Court, but he 
has not been able to have it. He is 
giving us some compromise against his 
wishes for satisfying the Home Ministry.
I realise the difficulty, but as we are 
making the Constitution for the future 
generations, we should at least have it 
on record that we are not in agreement 
with the views of the Home Ministry, 
whether it be at the Centre or in the 
Provinces. Articles 15 and 15A are a 
complete denial of liberty of person. 
They are the darkest part of the Consti­
tution.”

This was what Or. Ambedkar had Mated.

SHRI 1C. N. T1WAKY tBeitiah) : Is it 
a regular debate that we are having or is it 
the third reading stage ?

MR. DEPUTY-SPEAKf R : 1 would 
request Members of the ruling party to be 
a little more considerate and a little more 
generous. They know their strength and 
they know that they can get this Bill parsed. 
What is the harm in giving the Opposition » little more time to express themselves ?

PROF. S. L. SAKSENA : This was 
what Dr. Ambedkar had said. I am quoting 
from page 1407 of the Constituent Assembly * 
Debates dated the 15lh September, 1949

'‘Sirjwhc House will recall that when at 
a previous session of this Assembly we 
were di&uapng article 15, there was a 
great deal of controversy on the issue 
as to whether the words, *due piocess’ 
shou ld  be there in place of the words 
which now find a place in article 15. It was 
ultimately accepted that instead of the 
words *due process* the words should be 
According to procedure established by 
im \ I know that a large part of the

House including myself were greatly
dissatisfied with the wording of arti­
cle 15'\

AN HON MEMBER : Kindly read also 
what Sardar Patel said.

PROP. S. L. SAKSENA : X had beeh 
to Sardar Patel and he said that he was 
sorry but we had to protect our newly won 
freedom, and, therefore, we should not 
worry. But I was not satisfied With that 

.assurance. I had expected that alto we 
Had been without this Act for a year and si 
quarter, when surely the heavens had not 
fallen, they would not commit the blunder 
of bringing forward this Bill again, especially 
when they have got such a massive majority 
and in any emeigency they can get it passed 
in no time, So, why should they bring such 
a black Bill and put it on the statute-book 7

Therefore, I would request the Minis­
ter to withdraw this Bill, 1 know he will 
not do it. But my regret ii that his father 
is not here. If he were here, he would not 
have brought such a draconian Bill before 
this House which is much worse than its 
previous version.

I have suffered under this preventive 
detention Bill twice. Sardar Patel when he 
brought this Bill made it very clear that this 
was meant only for saboteurs and spies. 
But I was detained under this legislation 
in connection with strike in a sugar factory 
in Gorakhpur. The growers were ill-treated. 
One police sub inspector beat a canegrower 
without any fault, This infuriated all 
the canegrowers. They could not tolerate 
what the police had done to one of them 
So they refused to supply cane to the factory 
unless the police sub-inspector came and 
apologised. For seven days the strike went
on. 1 was leading the strike. Then I was
arrested and detained for 11 months. 
Afterwards, the Supreme Court released 
me. This is the way the Act had been
used. This is how it will be used
ft is going to be used against whomsoever 
the ruling party docs not lift*. So ! would 
request the Government not to blacken the 
statute book with this legislation.

MR. DEPUTY.SPBAKISR : The** are 
still a large number of members who would
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like to speak. So I would request them to 
be as brief Its possible,

SHRI K, MANOHARAN (Madras 
North) : 1 have listened to (he able 
defence put up by Shri Pant justifying this 
draconian measure which is now Allowed to 
enter the statute book of this country. I 
consider this a cobra allowed to enter the 
democratic garden. As I said, it is a 
draconian measure ; it is an Act immoral. I , 
would request the Minister to confide* 
certain aspects that have already been brou­
ght to hit notice for his consideration.

I have been watching him speak. I have 
got the highest regard for Shri Pant because 
he ts « young, dynamic person taking a 
really keen interest and applying his mind to 
problems he deals with, and he is a success­
ful Minister. I wish him well. But m 
this case, his approach and his reply has 
been always negative. For example, ukc 
the speech of Shri Kmhna Menon. 1 did 
not hear his reply to it, but I read from 
newspapers the reply Shri Pant gave Me 
said that Shri Menon had expressed his 
own dissatisfaction and opposition to the 
Bill but that while be was Defence Minister, 
this dill was piloted and then as Minister he 
did not have any objection. He further said 
that during his tenure as Minister, an 
extension of the Act was sought and even 
then he did not resign. 1 say this is a nega­
tive approach Our experience has been that 
whenever a Minister comes out of the 
Cabinet* he speaks the truth, I will not 
be surprised if after coming out of the 
Cabinet, Shri Pam also does the same. He 
wilt also then oppose this Bill, So let us 
not shirk responsibility and bypass the whole 
issue.

This is definitely a Bill which will not 
help the image of the preseTK ruling party. 
After the elections, the ruling parry has got 
a nimbus around Its head, a doud of glory, 
a halo. But t am doubtful whether this 
glory can be maintained and the image can be 
protected I am sure it is going t® be denigra­
ted. I am su*e the halo, the nimbus* around 
the personality of the Prime Minister would 
disappear.
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So I would request the Minister tm 
consider one aspect, f knpw you cannot 
withdraw the Bill, because it is now beyond 
that stage, If we ask him to withdraw it, 
r know die futiJiiy of that request You are 
nor going to withdiaw, but one thing I can 
request you is this. Use it very sparingly 
and do not abuse it for political purposes, 
and try to behave like good 9 political bays 
in the country

. SHRI SAMAR GUHA {Com^> : I was 
surprised to find that the ruling party has 
failed even to gauge the depth of feeling of 
the opposition, it has not entered their 
mind as to what it is that ha* brought all 
the opposition parties, with radically diver- 
gent >iew«, on political and other matters, 
together to \chememly oppose this Bill. 
The massitc victory in the last elections 
has gone to then head so much and devclopeJ 
a sense of absolutism, and the brute 
majority has made them brutally impervious 
to the apprehensions of • the opposition 
They cannot understand why parties 
with diametrically opposite views have 
combined to fight this ft»H tooth and nail. 
If the sense of power had not gone so deep 
into their minds, they would ha\e applied 
their minds to understand the cause of the 
apprehension

Much ha* been said about West Bangal. 
liven after the passing of the Prevention of 
Violent Activities Act, can you say the 
situation 1ms improved in West Bengal ? 
Has it not become worse ? Is it not a fact 
that dozens of persons have been kilted ? 
With your additional legal power, were you 
able to bring about peace there ? You could 
not Therefore, there should have been a 
different approach in dealing with the pro-

• blems of West Bangal.

) have another serious apprehension 
As I said when I opposed the Bttlpthey are 
wing the name of Bangla Doth, {be situation 
in the border If any positive* «ctkm w»* 
to be taken to deal with the problem of 
Bangla Oesh, as It happened in 1962 and 
1965, this House would not Have taken 
even ait hour lo puss such* law, it  H wa« 
meant fat the defoaee of <m national 
security. But If this BUI is patted into an 
Act I am tim id  tbit many Mtiffi»|ttgM*vaft»

18,197s Maintenance of Interns# m
Security and BtU



m  m i  re. JYAISTHA 28, t m  (Sa KA) Maintenance o f  Internal M
Security and Bill

ces of the Bangla D*sh refugees will go 
unheeded You may not be able to give 
them food or shelter, and those who defend 
their rights on humanitarian grounds will 
be gatgged. Therefore, I want to record my 
opposition and the opposition of my party to 
this block Bill.

SHRI M? KATYANARAYAN RAO 
(KamrnagaO : I am ically surprised to ice* 
ihat the Congress Members aie very jubilant 
to pass i*iis law 1 *ant to remind them' 
that they art: not going to rule this country 
for even At the most they may rule for 
Hve years, and I request them to realise that 
if any other party comes to power what the 
fate of this country is going to be They 
are going on the wiong path

MR DKPUTY-SITAKER : You have 
made your point.

SHRI M SATYANARAYAN RAO :
W hy a rc  you not ‘allowing*me to speak ?

MR. DEPIJTY-SPFAKER : I am only 
appealing to you. •

S l iR t  M SA T Y A N A R A Y A N  R A O  : I 
am  the only speaker on  behalf o f my party  
Y esterday also >ou did not allow me. I am  
'o r ry . I stage a  walk out in p rotest against 
this. W hat is this ? This is too  m uch on 
your p art. Thi*» is a  very im portan t 
occasion, I protest. This is no t good. 
1 am  sorry for th is I strongly protest 
against th is . Why are you n o t allowing 
m e to  speak ? Y ou did n o t give me a 
chance 1 m ust have my say. Y ou suspend 
me if you w ant. I am  not going to  tolerate 
th is. T h is is very arb itrary .

The Hon. Member tore off some 
paper and th n ieft me Home.

s f t  r « l  ( i f o * ! T ? T )  : 

?̂fteror# m  are f% 
fa m  m m  *rr m  I  m  w v & f
**  % wire %*sr

m  T m  m  tftr f r o  % i m  %»r 
« m w  jw i. nt f a t  'b ft  *fft m m  <V fv  
f *  f ^ r  m  % a r m tr  <rt m e r a r r  %

fasrrc m rz w& t aftt w  
# r  i *

$  arrcr % * r r ^  crapr vjTFgT’ffr tor 
T̂f<TT £ fV fartr s t^ f  ^  *rwr % 

% 3ftt*  * fm  sm  t  
? r  §wr>ir fm r  m i  i vr* 

*Ft f*r %■ 3r?fnr?r tt& z m  
tfw?TT rim, %ff:?r inr 

grro zpsrm, i t  j ?t v t  fV^r m  t o r
JT5TT I

arrsra t  ft? s*r *rr p r o t o  
gtar srtr $*rforr $  factor v r m  f  
M  £ f% ^  src% wpra: %
sns ,tt irgf •sft'T qrr^rr aftr$*r f r c  arrqrlr t

$  *nTTv$ ^  ^ rr  w r^rr
|  ffr sn^ t ^ tt f^ t« r
3 ^  7 * ^  ?pT?t f̂Ycf l

SHRI PILOO MODY : All I wowltf
like to do is to point out to this House and 
to this Government how by introducing this 
Bill and getting it passed, they have converted 
that magnificient massive mandate into a 
miserable minority. Becausc you have people 
representing 43 per cent of the electorate 
putting through this Bill against the massive
opposition of 57 per cent of the people of 
this country. Wc do represent 57 per cent 
of the people and they represent only 43 per 
cent. That is how the magnificient massive
mandate is turned into a miserable tfitaority.
It is the tragedy of our electoral system and 
that is why 1 say : so much for their **yem- 
yem.*’

srfto (sfsp*r fk & ft) :
w irv m * r$ m , I
^  *T̂ r |  * f  % f i #
^  ^ r r  |  f a  w  ^
*nsfr̂ T aft* f i r m  w i m  %

*t fspTT zrik i ft «IY t m  TrgTtm r
t  A m

?ft ^  % ?RTT?rr a r c n m  v tsrr
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’Tl'ST I  I %Wm TO* *PT WXW# STR
m r m v t  <rc * m r  |  a fa  
m m  1 f a  sw v r f r  * t  
m * # m  t e w  i # w  ^ r r —  
w :  w w m r ^  % f w r o  §>, ?rt qgft 

qrroar I

SHRI 1C, C. PANT : A certain amount 
of mutual grace, a certain amount of mutual 
respect and a certain amount of acceptance 
of each other's point of view and at least 
not doubting each other's motive must inform 
the deliberations of this House if we arc to 
function smoothly. Even at this late stage, 
1 realise that everybody is tired and tempers 
are frayed ; but 1 would beg of my friends 
opposite, since they have raised some points, 
to give «ne a few minutes to reply to them

The first thing i& that Shri Bhogendra 
Jha raised the point that this measure 
should not be used against worker*, larmcrs 
and students. ! appreciate the sentiment anti 
1 appreciate the spirit. ! do not know 
whether I may add it to the Statement of 
Otyects and Reason', at this stage. But us I 
said even earlier- because I do not know how 
It can be done without an amendment and 
ao on—I can assure him and my friend Shri 
Shashi Bhushan, that this Bill is not being 
put forward to suppress imy legitimate 
movement of workur* or farmers or 
students.

SHRI BHOGENDRA JHA : You are 
not saying it scrkwtly. Bring in an amend­
ment if you arc serious {interruption).

SHRI fC. C. PANT : I am wry serious,
and 1 am saying it In till seriousness. It h  a 
matter of record. {Intm rupnm > My friend 
Shri fthogendra Jha knows that an amend­
ment to the objects and reasons even if it 
is possible, docs not form part of the law. 
It forms part of the record, I have already 
said so. So, it fa M go«>d as putting it 
there.

$ fm | M. 1C A tY  AN ASUND ARAM : 
Why doyou want to play this political game? 
(Interruption)

SHRI K. C  PANT 2 Mr. Kafe**fc» 
statd&ram, ym  will apprectote the point that 
the conrts also will not be guided the 
Statement of Objects and Reasons. Therefore, 
my records . (Interruption)

SHRI BHOGENDRA 1I9A : If yon 
want to assure us. then move an amendment. 
You art not serious.

SHRI ICC. PANT : What 1 have 
said is said in all sincerity and Mteriousneas. 
Now, my hon, friendk Shri Manoharaa. 
asked me a direct question. He asked, will 
you use it sparingly and not use it for 
political purposes T ' Again, I would like 
to say that certainly it shall be our endeavour 
to use this very sparingly and not for 
political purposes. I have mide the point 
earlier also. (Interruption)

SHRI DINLN BHATTACHARYYA
(Scrampore) : At the time of passing the
I’D Act alxt>, you said the same thing. But 
you had victimised thousands of workers. 
{Interruption)

SHRI K. C. PANT; Why not you 
give me a patient hearing ? ft will help both 
of us if you give me a patient hearing and 
you wilt be able to understand our approach 
to the problem. 1 have listened to you all. 
You have to listen to only one infliction 
from me. Just think of my lot.

My hon. friend Shri Manoharan asked 
me these questions, and I am prepared to 
reply to them, and again. In a spirit of sin­
cerity, But naturaliy all political parties 
must also abjure violence, the ways of vio­
lence. They must abjure any thought of 
undermining our democratic structure and 
must Abidt by the rules itf the game, within 
the framework or the Constitution which 
guides our actions This it also essential. 
It cannot he onesided. Thereto*, IT under 
the gulae of polite*! activity, ^omcone seeks 
to act in manner which MpreJodkto* *» 
unity of tiiis country, to the sovereignty of 
this country, to the safety of W« WBW* 
prejudicial to the commwial harmony* wtjfcb 
Is prejudicial id the freedoms what m  aft 
wentt* p rtm m  w  4emo-
eratk! structure wfciefc we all wan* fc> iw&wve* 
then, I am *T<aW In those 
the clause* Itertf may * * *  #***
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for that, the blame must rest sqtuuely on 
ft**  who seek lo use those methods Against 
our established values and the values that 
we cherish. This, I must make clear.

Mr, Indrajit Gupta said, “You have the 
people’s mandate'* and he twitted us for 
bringing forth this measure. May I remind 
the Mouse *that In our election manifesto, 
along with other things, we have said :

“ 'Vie Congress, therefore, appeals to the 
people to return its candidates to the 
!x>k Sabha and give it a clear mandate ••
(2) to put down the forces of violence 
and disorder so that all our citizens can 
five in peace and harmony ”

So, this is as much our mandate as the 
other things he mentioned. It is in pursu­
ance of this promise to our people that we 
seek to take whatever measures are necessary 
in the situation that prevails today to pre­
serve the unity * and integrity and the basic 
institutions of the country. The situation 
in the country is extraordinary. We are 
lt\ing in troubled Jtimes. It is my duty to 
point out that many of the border States do 
not have such laws There is an impression 
created by Mr. Mody that all those States 
have this law. There is no such law in 
Assam, Nagaland, Bihar, UP, Himachal 
Pradesh, Punjab and Gujarat. The border 
is hotting up. The whole country is anxious 
about i t  These border States do not have 
this law. Is this the time to quibble over 
small things or is this the time to realise 
that if tomorrow the need for such taw can 
arise, we must be prepared for tt ? It is in 
that spirit, in the spirit of preserving the 
freedom and sovereignty of this country and
the peace of this country that I appeal to 
this House to pass this measure. We know, 
there are elements in the countty which want 
to destroy this unity and this freedom And 
which want to disrupt the fabric of our

o f Interned Secwtty m
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society. It is against them that such mea­
sures are necessary. But for that, these 
measures would not be necessary* Therefore, 
I hope, even though it is late, my friends In 
the opposition, realising the gravity of the 
situation, will give it cool thought and 
support the measure.

•ft 8RW flffpft f l l W  : 9TWT
farcfcr vw z  v rf t f , w<m*r $  u m
sTfff ^  i % spr s t§ t
W  11 (Interruptiona)

MR. DEPUTY-SPEAKER : The ques­
tion is :

“That the Bill, as amended!, be 
passed.”

T hose in favour will say *Ay©\

SOME HON. MEMBERS : Aye.

MR. DEPUTY-SPEAKER : Those
against will say ‘N o/

I think the Ayes have it. The Ayes 
have it. The Bill, as amended, is passed. 
{Interruptions)

The motion was adopted. 

Shri Atal Bihari Vajpayee and same 
other hon. Members left the House.

MR. DEPU FY-SPEAK Eft : The House 
stands adjourned till Eleven of the Clock 
on Monday.

/
20.00 tors.

Tne Lok Sahha then a spurned till 
Eleven « f the Clozk o% Monday, 

June 21. 197liJyaistha i / ,  
189S (Saka)
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